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O R D E R 

PER AMIT SHUKLA, JM 

 

 The aforesaid appeal has been filed by the assessee against 

the impugned order dated 22.03.2017 passed by Ld. 

Commissioner of Income Tax (Appeals)-XL, Delhi in relation to 

penalty proceedings initiated u/s.271(1)(c) for the Assessment Year 

2006-07. The assessee is mainly aggrieved by levy of penalty at 

Rs.15,84,860/-. 

2. At the outset, ld. counsel for the assessee submitted that in 

the quantum proceedings, the Tribunal vide order dated 

01.03.2018 in ITA No.425/Del/2015 has deleted the addition on 

which penalty has been levied, therefore, the impugned penalty 

appeal should also be deleted. 
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3. Learned Department Representative has no objection and he 

too admitted that in the quantum proceedings addition has been 

deleted.  

4. In view of the aforesaid fact that once addition on which 

penalty has been levied u/s. 271(1)(c) itself has been deleted then 

penalty has no leg to stand. Accordingly, the same is quashed. 

5. In the result, the appeal of the assessee is allowed. 
 

      Order pronounced in the open Court on 16th December, 2019. 
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 [ACCOUNTANT MEMBER]  JUDICIAL MEMBER 

DATED: 16th December, 2019 

PKK: 


